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ODER NO,1,DATED 6éth July,)®98,

Le e | ition, HEard learned counsel for
Jf{,ﬁ) ;\;g,)ﬂ ))\ p SEEN the petit a

' the applicant and Learned additional Standing Counsel

shri Akhaya Mishra, on whom a copy of the petiticn has

M’/‘—/”LJ\M been served, we feel from the pleadings in the 0, A

and the submicsicns of the learned counsels for both
sides that this OA can be disposed of at the admission
stage by issuing a suitable direetimn to the Departmen-
tal Authorities,

The short facts of this case,according teo
the submicsions orally made by the learned c cungel

for the petitiocner as also the avermments made in the

S\r 0.A. are that for filling wp of the post Of EDBPM

, Talajunga, the Departmental Authorities issuved
public notice inviting applications and the petitioner
has sgubmitted his application alongwith all necessary

doccuments within the last date stipulated for receipt
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S of suwh gpplicaticn, Petitioner apprehends that the -
/} eefy 9(\ @gxe-,i;h Departmental Authorities are not going to consider
mc;7 bo ]( o) (% his candidature and the doccuments submittedby him,:
'H\Q QouNELLL . In consideration of the above, this Original

both

n

&‘ u / Application isdisposed of with a direction to the
B “ \

Respondents 1 and 2 that in case the precess of

B . e $-P. (T/ se lection for the post of EDBP M, Talajunga is not
t /:(7~ L/\:’)’/ //L,(’ é)/{/g</y7[‘/7 )
6 /7498 g@y Aol = fe over by toaday, and in case the petiticner has
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%/ / A sin (//7/'/24/0{" P
/rL"V &/)///)/c,n{,/

~N _ﬁd?'? 43 for receipt of such application with all necessary

O’V\ S /\ 3 -
Riﬂ/ﬂﬂ M/C),z,rf documents in respmnse to the public notice then,.
VadE (*

! \L‘%/{/ L% rRespofidents 1 and 2 should cmsider the candidature
/ y
*"W

submitted application within the time stipul ated

) M of the applicant® and the decuments submitted by
" \y’}% him alengwith others, in accordance with department-

al rules and instructions,

with the above directicns,the Original i

Applicatien is disposed of, No costs,

T ) i \/r‘;g{’
Menmbe x(Judicial vice-C e
6218

—




